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CENTRAL ADMINI STRATIVE TRIBUNAL
PR IT'{C I PAL BENCH . T.IEW DELH I

OA

l-h is the 11 th

NO.1793/2003

1L

day of Febrlrary,. 2OO4

HOil 'Bl.k Slt. t(r.,t-_t.l I P s rilGFl, MEMBER (.r )

Str. I.P.Venugopalan
Serr ror Accolrnts Of f rcer ( Retd. ) Group 'ts
s3/l I I . ll.W.Moti Bagh.
lJew Delirr-11OO21.

(Br* Advocate I Sh E. J. Verghese)

Versus

lJrr rorr of lnd r a through tlre Secretar;
M ttr ts t ry of Def ence. ( F r irance ) ,

f.lew Delhr*11OO11.

l'lre (--GDA,

West Blocl.r--V. R.h.Puram
I'lew Dellrt'll0066.

3. Ttre CDA (R&D).
l.' Blocl.:, Cerrtral Secretarrat,

tlew Delt'rr Cantt -. 11OOO1 .

t ts) Aduroca te: Mrs - Av r lrash Kaur' )

O R D E R (ORAL)

By Str. l(r-tldrp Singtr. Membet- (J)

Applrcant lras f rled tlrrs OA clarmrrrg

delayed payment on leave encashment amount.

leave encashment has been gtven to hlm ln three

dtfferent dates, l.€. 48 da;,s orr 9.11.98,

26 . 6 .2OOZ arrd 1 53 days on 24 .7 . 2OO3 . f hus .

coLlnsel fot applrcant submrts that tlrere ts a lot

release of encashment of leave dues so appl rcarrt

to ttre rnterest thereupon.

3. Counse I for respondents has referred to

t Pens r on ) Ru les par t rcu lar. I y commentar.;, on Ru le 68

(

2. Applrcant rs stated to be superannuated on 30.4.1gg8 and

rnterest for

tnstalments on

52 days on

the learrred

of delay rrl

rs entrtled

Swamy's CCS

where it rs

of DOPI rFr

there l s no

f-

ment roned that tn ttre mat ter of de layed

tlrerr note dated 2.8.38 lras clarrf red

paymen t

t lra t

-t



^provisron under CCS (Leave) Rules for payment of tnterest or

f or f rx tng respons rb r I r ty. Moreovet' errcaShrnerrt of leave lS a

benefrt gt"arrted under the leave rules and not a pensionar\'

berref i t So ltr corrrrter respondetrts sttbm t ts tlrat trttet'est on

delal,ed pal.nlerrt of leave errcashmelrt is lrot admtsstble

.l l{owevet tn my v lew ttr ts corrtent ton of tlie coLll}Se I f or

respotrderits has rto fnet'tts because f trst of all lt lelates to

commentar'), on CCS IPerrston) Rltles. Bestdes ttrat it speal:s

abotrt tlre tr..:ttrg of responsibrlrty for delayed paymerrt of

leave ertcashmertt atrd t[ere nta;' not be at'l)/ prov ls lotl f qr f ix ttrg

ilre t-espons ib i I r ty so f ar- leave ef'rcaSl-rffielrt ls cotlcet lled bitt

6rs rigtrt of encashment of leave ts ttseIf tttdependetit of CCS

{ Pens i orr ) Ru I es atrd t lre I eave encashmetr t becomes due

rmmedlately, af ter ttte r'€t r r'€rTreot. Stnce tlre appl rcatrt tras

r-et r red orr 30.4. 1998. lre got ttre leave encaslrmetit f ot 48 days

orr 9. 1 I .98. Itre othet' payments lrave been de layed [e;'ond a

per iod of 4 yeat's t tse lf . So thet'e ls a unJuSt tf red de la,' olr

tlre par t of tlre respondents. I t ls a lso slrrpr lS lng that ilow

tlrts etlcashment cf leave ltas beetr made ll'r plecemeal rtr 3

ttrstairnentS tttstead of orle lump sulrr paymertt Of leave

encashmerrt . So there ls rlo t'easotr ass tgned f ot' tlle de layed

payment . Rattrer tltere ls ca I loels de IaY' lll t-e lease of payment

of encashment of leave. So appI rcant has to be compensated b)'

gran t of t tr teres t .

f

5. Accord tttg ly, I

de I ayed paYmen t atrd

acttrai pa;,ment ts nrade

allow ttre OA arrd grant

rnterest sliall be Pald

9% tttterest

trll ttre date

on

ot

l( LU IT S II'IGH )

(J)
sd

Membet




